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ITEM NO.20     Court 3 (Video Conferencing)          SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  2535/2020

THOMAS LAWRENCE                                    Appellant(s)

                                VERSUS

THE STATE OF KERALA & ORS.                         Respondent(s)

(IA No. 89563/2020 - EXEMPTION FROM FILING AFFIDAVIT)
(IA No. 89561/2020 - EXEMPTION FROM FILING AFFIDAVIT)

(IA No. 65893/2020 - EXEMPTION FROM FILING AFFIDAVIT)

(IA No. 51285/2020 - EXEMPTION FROM FILING O.T.)

(IA No. 45976/2020 - EXEMPTION FROM FILING O.T.)

(IA No. 51284/2020 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES)

(IA No. 65890/2020 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES)

(IA No. 45975/2020 - STAY APPLICATION)
 
Date : 24-09-2020 This matter was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
         HON'BLE MR. JUSTICE NAVIN SINHA
         HON'BLE MS. JUSTICE INDIRA BANERJEE

For Appellant(s) Ms. Anitha Shenoy, Sr. Adv. 
                    Ms. Srishti Agnihotri, AOR

Ms. Meera Gopal, Adv. 
Ms. Sanjana Grace Thomas, Adv. 

                   
For Respondent(s) Mr. Vikas Singh Sr Adv. 

Mr. Jishnu M L, Adv.
Ms. Priyanka Prakash, Adv. 
Ms. Beena Prakash, Adv. 
Mr. G. Prakash, AOR

Mr. Pinaki Mishra, Sr. Adv.
Ms. Anindita Roy Chowdhary, Adv.
Mr. Pradyumna Sharma, Adv
Mr. Paresh B. Lal, Adv.
Ms. Anannya Ghosh, AOR                   
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                    Mr. Sajith. P, AOR                    

          UPON hearing the counsel the Court made the following
                           O R D E R

Heard the learned counsel appearing for the parties. 

Ms. Anitha Shenoy, learned senior counsel appearing for the

appellant, wants time to file a detailed written submission, after

a detailed oral submission before us.  

Two  weeks’  time,  as  prayed  for,  is  granted  for  the  said

purpose.  

Mr.  Vikas  Singh,  learned  senior  counsel  appearing  for  the

State and Mr. Pinaki Mishra, learned senior counsel appearing for

Respondent Nos. 7 and 9, also seek one week’s time to file their

written submissions thereafter.  

Time, as prayed for, is granted. 

Arguments concluded. 

Judgment reserved.    

(JAYANT KUMAR ARORA)                            (NISHA TRIPATHI)
  COURT MASTER                                   BRANCH OFFICER
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